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2.0.a.504:2021 with m.a. 187,2021.
For the Appfllicallﬂr,itﬂ IR e Mr. N. Roy, Counsel. -

_For.the Reepohdents, "Mr,"K.N.Bhal.ttecharina, Counsel R

L ORDER(Oral) -

' Dr, Nandzta Chattegee Admmzstratwe Member

The aPPhcants have: aPPI'Oached this Tr1bunal under Sectlon 19. of the-ﬁ_:-.": .

-"Adrmmstratwe Tnbunals Act, 1985 praying for the followmg rehef -

=

e ”a) To issue drrecuon upon the respondent to consxder the representatron for“. -

L -isettlement dues ft>rthW1th

: Ab) To issue drrechon upon the respondent to give settlement dues along with other o

. service benefit to the applicant forthiwith.

C) To issue dlrectlon upon the respondent to settlement for payment of mterest: a

. forthwﬁh

dy Any other order or further order or orders has learned Tribunal deem fit and -

- 'proper

-e) = 'To‘ produce Connected Departmental Record at the time of Hearing.”

2 ‘. Héard both Ld Counsel.

3. Ld Counsel for the apphcants would submit that the apphcants father

-~

‘wes workmg as a Key Man with the respondent authorities. Therr father havmg

' |
-expired on 5 12, 1992 their elder brother, Sankar Das was appomted on 23.5. 1996

on -compassu_)nate grounds. The said Sankar Das, however, ‘passed away on

22.5.2016, while working as a Peon with the respondent authorities.

: Theépplicant’s had thereafter prayed for the settlement benefits on account
of the demise of Sankar Das, duly acknowledged by the respondents at
Annexure A4 to the O.A.

The apphcants had represented on'2016 and 2019 at Annexure A-5 and A-6

to the O A re1terat1ng their prayers for settlement benefits, but as such

representations do; not reveal that they had responded to “the authority s

[
’
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‘3 0.a.504.2021 with‘m.‘a. 187.2021°

.reqmrement at- Annexure A-4 to the 0.A, Ld. Counsel for the apphcant Would '
: seek hberty to w1thdraw this O. A and to prefer a comprehenswe representatlon R

,-’..“-tb’.v-establ.ilsh‘vthat Vall the requisites - have been furnished to,‘ the respon'd'ep.t”_"' |

authorities:to satisfy their claim for settlement dues.

. 4.:. ‘The applicante are therefore permitted to witildrew- thiS"O.A. -'with Iiber‘t&’-
Lo ‘ X ! ) -
“to prefer such comprehenswe representation w1thm four weeks from the. date of «

¥ _

: rece1pt of a copy of thls order and once s0 recelved the addressee authorxty, of
“%:any other competent authority, shall decide on the claun of the apphcants m
: 'accordance ‘with law, and issue a reesoned and speakmg order, w1thm a per1od -

'”"o'f 1;2~weeks.‘ : ', i ‘ o o i

In the event the claim of the applicants is found to be justified, resultar%at'

i

benefits should be disbursed within a further period of 10 weeks.

5. This O.A. and M.A. No. 350/00167/2021 are hence disposed of as

withdrawn. : , . .

(Dr. Nandzta Chatteryee)
Administrative Member




